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CENTRAL ADMINISTRATIVE TRIBUNAL 

ALL AH~-tB AD BENCH, ALLAHAB 10 

Dated: 18,04,1995 

Original Application No: 1617 of 1994 

Viresh Chandra Gaur, 
aged about 25 years, S/0 
Shri K.L.Sharma, R/0, 
1-C/11, Beniganj, Allahabad. 

• • • • 

By Advocate Shri Rakesh Verma 

Versus 

Appl ic a1t • 

1. Union of India through the 
General l"lanager, Northern Rly., 
Baroda Hause, New Delhi • 

2. The Divisional Rly. Manager, 
Northern Rly., Allahabad 

• • • • Res pond en ts • 

By Advocate Shri ••••• 

* * * * 

Han 1 ble Mr. S,Das Gupta, r~mber-A 

Han 1 ble Mr. T.L.Verma ! Member-J 

0 R 0 E R - ~---

Applicant has stated an oath that 

he is the san of Railway employee who did nat 

participate in the Railway strike and is 

considered as Loyal worker. 

2 • Heard Shri Rakesh V~rma, learned counsel 

for the applicant • 
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The case of the peti ti one r is that 

he is the son of Railway employee who did not 

participate in the Railway Strike of 1974 and 

was assured certain concessions including special 

consideration in respect of the children for 

appointme nt in the Railways. The petitioner 

conte nd that after att aining the majority, 

he ha s applied for be ing granted concession 

of appointment under the Railways but th e same 

has not been considered so far • 

4. The learned counsel for the petitioner 

has drawn ouiO attention to repre se ntation dated 

31.12.1992 which ha s be en submitted to the 

Ra ilway Minis ter by All India SC/ST Railway 

Employ e es Association, No rthe rn Railway, Allahabad 

Division in th is re gard. 

5. We a re of the view th at at this stage, 

it will be sufficient to give a directi on to the 

respondents th a t the said repress nt a tion dated 

31.12.92 submitted by the All India SC/ST Ra ilway 

Employees Assoc i atio n in a represent at ive 

capacity be cons ide red and dispos e d of by a 

reas oned and s pe aking order within a pe riod of 

3 months from the date of communication of this 

order. The Jl3 ti tion is disposed of at the 

admission stage with the ab ove direction. There 

will be no order as to costs. 

/jw/ 

- / ' 

{:?!1Jv'v~ 
Me mbe r-J Member-A' 
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